189 Reported Chinese offer ASADHA 11, 1902 (SAKA) to settle border ‘190

oY wit v wv (fzE3) : wsyw o,
W R Q% are Wl § i o Hofr ot or g
wOF MY A I Y T A A A R Afwr. .

(varwayr ) **

MR. SPEAKER: Not allowed:
nothing has been said, he will make
a full statement here.... This is not
the way. You have agreed to co-
operate; but you are not helping for
the smooth proceeding of hte House,
Why can’t you cooperate with each
other? I am ready to accommodate
every point of view, but still you go
on persisting. This is not the way.

Now, Calling Attention.

T

12,05 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CHINESE OFFER TO SETTLE THE
BORDER PROBLEM ON THE BASIS OF PRE-
SENT LINE OF ACTUAL CONTROL

st ww feww qwm (70 B 3
mmtm%ﬁ

W fadw st w1 sara faran § wirosrday <t
£ % ag x9 a1 ¥ o aewm 7 -

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA.
SIMHA RAO). vVice Premier Deng-
Xiaoping of the People’s Republic of
China met an Indian journalist on
June 21, 1980. According to the offi-
cial Chinese News Agency Xinhua,
on the settlement of the border pro-
lem, The following is an extract of
hig statement:

**Not recorded.

problem (CA)

“So long as both sides are sincere,
respect the present state of the bor.
der, and are tolerant {owards each
other, the Sino.Indian boundry que:-
tion can be solved through peaceful
negotiations. As a matter of fact
ever since negotiations on boundry
question began, China has never
asked for the return of all the terri-
tory illegally incorporated 1into
India by the old colonialists
Instead, China suggested that bnaih
countries should make concessions,
China in the East Sector and India in
the West Sector, on the basis of the
actually controlled border line so as
to solve the Sino.Indian boundary
question in a package plan, thus fully
demonstrating the gpirit of mutual
understanding and concessions”.

Similar suggestions have been
made to us earlier occasions by the
Chinese Government. This time it
is somewhat more precise. The Go-
vernment of India has never accepted
the premise on which it is based,
namely, that the Chinese side are
making a concession in the Eastern
sector by the giving up of territory
which they allege is illegally incor-
porated into India. Nevertheless
we welcome the prospect of the
Eastern Sector being settleg without
any particular difficulty.

As the House is aware, the India-
China boundry question is long.stan-
ding and complex. After a consi-
derable lapse of time, our two Govern-
ments have only just begun to come
to grips with it once more. This
itself is a positive step. It may be
that ways other than the package
solution suggested by the Chinese
Government could prove more effec.
tive. In any event, I am sure the
House will agree that we should
proceed forward meaningfully, while
also keeping our best interests in
mind.

It is our hope that we can setila
the border question in the spirit of
Five Principles of peacefull co-exis.
tence consistent with the national
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honour and interest on both gides
and on a basis of equality.

In the course of the same interview
Vice Premier Deng Xiaoping bad also
indicated a strong desire for the
improvement and extension of rela.
tions between India and China as
this would undoubtedly exercise posi-
tive influence in world affairs and
Asian affgirs in particular, We fully

reciprocate these sentiment:,
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problem (CA)
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SHRI GHULAM RASOOL KO-
CHAK (Anantnag): Sir, the way
statement has been put before this
House, I may be excused if I say that
it is dangerously worded and it is
diplomatically dangerous, because
this question is one of great national
importance and the House should
have been taken into confidence fully
and completely by letting the House
know as to what is the package deal
going on with China and the offer
that has been made. From what I
read out of the statement, almost
the package deal has been accepted by
the Government of India without
letting this House know what was the
basis for accepting the package deal.
I shall read only one sentence from
the statement made before this
House:

‘“We welcome the prospect of ihe
Eastern Sector being settled
without any particular diffi-
culty.”

In other words, the Government
has accepted the McMahon line to be
the line of settlement. The Govern.
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ment appears to have accepted the
offer, I would, with all respect to
the Foreign Minister, point out that
from what he has stated before this
House, we have started travelling cn
a hazardous journey to have a settle-
ment with China once again and the
journey is full of risk and pitfalis.
If we are not cautious in driving,
we may fall down once again the same
way as We have done in the past. It
means that a lot of understanding,
caution and a lot of knowledge is
required, so that we do not fall a
prey in their hands once again.

The basic quesiion now js not one
of border dispute. That has lost its
sigificance by the process of years,
Now a new map has come, that s the
map of India, I would like the hon.
members to know that it is not the
borders that count now, but it is the
deep infiltration into the territory
of India .hrough roads, which are
bzcoming dangerous to the  safety
and intergrity of India. Aksaichin
wag occupied by China in 1962,
which was a part of _he terri-
tory of Jammu and Kashmir State.
From Aksaichin have emerged two
factors. One is that Aksaichin links
with Sinkiang, one of the Tibetan
territories occupied by China, Ano.-
ther js that by Aksaichin, road has
been constructed by China which is
known ag the Karakoram Road,
Thousands and thousands of miles of
road have been constructed whereby
they have been able to touch not the
borders, but rather the base of Kas-
hmir. So, I have two swords hanging
on my head now, From Aksaichin
side, there is the easiest access

t? Ladakh and from Ladakh ¢o
asashmir,  Another direct link ig
from Aksaichin to Muzzafarabad, Pak.
istan gccupied territory o¢ Kashmir,
which has been linked by Karakoram
Road. So, we have made the passage
very clear for the invaders to come any
time without touching the border, That
Is the situaiion on the Western side al.
50. That made the invasion possible in
the past also

According to the Constitution of the
Jammu & Kashmir State, no territory
can be ceded to any power without con-
sulting the Government and the State of
Jammu & Kashmir. Has the hon. Min-
ister taken into confidence my Govern-
ment on this question because here the
question of territorial sovereignty is in-
volved? Has the Government thought
that the invasion cap never stop if steps
are not taken to de-militarise the Kara.
koram Road and Sinkiang Road? There
is no border danger in the light of the
changed circumstances except that j
new threat is posed to India to have
an invasion through roads newly built
by China on either side of the frontiers,

I would refer to my friend’s last an-
swer where he said: “I am going to deal
with this problem in a businessman
like manner.”, The real businegg is
this. If those issues that created ab-
normal relations with China, are solv-
ed, that would bring normalisation of
relations.

MR SPEAKER: You please put the
question,

SHRI GHULAM RASOOL KOCHAK:
As my learned friend said, a categori-
cal declaration had come from this
House in 1962 that they should vacate
our territory. There is np issue except
vacating the territory and accept the
sovereign and territorial character of
the greas which belong to India but
have been illegally occupied by China.
That alone would bring normalisation of
relations, as we would be free from
constant threat of invasions,
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We have not to depend on the emo-
tional slogans as have been given in
the Statement like panch sheel. Qur
great leader, Panditji, trusted China but
they had helied that trust. Now, we
have to take a realistic approach,

May I ask categorically whether this
offer which has come in the form of a
statement by the Vice-Premier of
China ig acceptable to the Government
of India? If this is the basis, would
this not have repercussions on the
border problem between India and
Pakistan? Ig it not a fact that a
similar offer was made during Pandit-
ji's time but was rejected bv tho
House when it demanded uncondi-
tional immediate withdrawal of forces
from all those terriiories which were
forcibly occupied by China?

May I know what steps Government
propose to take to restore thig territo-
rial sovereignty of Kashmir?

The recently built Karakoram Road
and the Aksaichin Road are a danger
to the safety and security of Kashmir.
S0, may I know whether, before agree-
ing to a settlement on the border dis-
pute, stopping of military movement
through them would be made 5 condi-
tion precedent?

MR. SPEAKER; You do not want an
answer, You only want to speak,
That is all. I am going to disallow
thic Shri Bheekabhai

AN HON. MEMBER: He has to re.
ply.

MR. SPEAKER: I am not going to
allow it.

SHRI GHULAM RASOO[, KOCHAK:
I want g reply.

. SHRI N, K. SHEJWALKAR (Gwa-
lior): After all, it is the property of the
House,

MR. SPEAKER: No, 1 have not allow-
ed it. I have disallowed this question.
(Interruptions) You are trying to det-
€nd him. You cannot take the House
for g ride. The House has to do some
business.

settle border 198
probiem (CA)

SHRI G. M. BANATWALLA (Ponna-
ni); What is the reply?

MR, SPEAKER: How do you expect
a reply to a non.existent question? Mr,

Rao, can you reply to this question?”

SHRI INDRAJIT 'GUPTA (Basirhat):
There are two or three guestions. He
may reply.

MR, SPEAKER: Thcy must realise
their responsibilities. They are wast-
ing the time of the House. I cannot
allow that.

SHRI P. V. NARASIMHA RAO: On
the matter mentioned in the calling at-
tention, there has been no specific gques-
tion raised by the hon. Member, Wa
are going to have a full debate on the
Demands of the Ministry of External
Affairs. That will be the proper oc:a-
sion for hon. Members to give us the
benefit of their views, and that will be
the proper occasion for me to respon .
on behalf of the Government. All I can
say is that the statement made by me
is by no stretch of the imagination dan-
gerously worded, it is delicately worded
I would say, because we had to touch
upon certain gsnects of this package
deal. We are still at the beginning, we
have not made any commitment, Ac-
tually, stated positions have been re-
stated in this. So, there is no occasion
now to make any categorical statement.
Ag I have just submitted, paturally the
Parliament of India will have its sav.
there will be 3 long national debate on
this question. AIll this is to be expect-
ed. So, there is nothing for me to add
to what I have said in the statement.

wit e wr (FimaTer) : wemw  werew,
AR O g N g A wmAr §, wi Fe
FAATET FAT & P Y Wt mweYar @Y, A e
& g @wr Srfed oY ey ofdden ¥ v

arfeT

faRur walt off ¥ oY e2etie Fear 2 oot wawr
w1 ®Y T ¥ avavwr S0 Ay ¥ faq faar
WM@TE, ST T @A eGrg | AT
7% I e v ot 27 9z & fe gar
ag welty § oY 39 W7 ¥ ey, vawy Ay g
WEAT G2, T auErT @ ¥ | TR wrg-
WY 7 ag Frdee sre T v e § fr o e
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THRT Bt A M@ F AR T WTAHA @Y,
FEX @i Wi W gdt W waEwra &
T Al qfgth-—Faer TA9 & 7 urad
HIEqH 7 ®FAT A(EAT € |

WEaT HEEY

qra
L2

TG AT HAT 2

DR, SUBRAMANIAM SWAMY
(Bombay North-East): First 1 would
like to say I am quite satisfied with the
manney in which the Minister of Exter-
nal Affairs is handling the relations
with China. I am quite confident that
no national interest would bhe sacrifiz-
ed in whatever steps he will take.

The key question is whether there i¢
a willingness on the part of both the
countries tp have ; negotialed settle-
ment. I would like to know from the
hon. Minister, from what he has, whe-
ther he thinks Chinese have expressed
a desire for a negotiated settlement. I
have geen what he has stated. But I
would like him to specifically answer
this question,

Now, my own knowledge is—I have
been to Ching twice, first in September,
1978 when the Deputy Premier Deng

Xiaoping did tell me many things and
1 also came away convinced that China
is willing for s negotiated settlement.
1 want to know whether the Govern-
ment of India’'s understanding is the
same,

Again, gbout the proposals or what
Mr. Deng Xiaoping has told gn Indian
journalist, I would like to know from
hipy, whether he has looked at the pro-
posal originally made in 1963 by Pre-
mier Chou En-Lai, the 6-point proposal
whether he has <compared the two,
whether he sees any materialg diffe-
rence between the two, whether he
thinks that Mr. Deng Xiaoping's propo-
posals are a step forward or a more
concrete version 5f the same or g more
specific version of the same. If they
so if the hon, Minister feels
that there is a possibility of a
negotiated settlement and the Chinese
have after a long time expressed
a desire for a negotiated settle-
ment gnd they have made g proposal,
then I would like to know from him
whether the Government—obviously,
the proposal made by the Chinese can-
not pe accepted:- he is quite right; it is
a4 preliminary thing—itself is clarified
in its ming about the situation gnrt
willing to make a counter proposal for
a negotiated settlement. Is he prepar-
ed for a negotiated settlement gznd, if
he is prepared for a negotiated settle-
ment, is he willing to make 5 counter
proposal?

AN HON. MEMBER: What
counter-proposal?

is that

DR. SUBRAMANIAM SWAMY: Of
course, I do not know whether he is in
a position to say what that counter-
proposal is at the moment. But I would
like to know whether he i{s mentally
prepared for that,

Then, I would also like to know from
the hon. Minister whether he hag fixed
a time for the Foreign Minister of
China who has been invited once again

the External Affairg Minister—an
invitation has been handed pver to Mr.
Huang Hua to visit India—whether he
hasg fixed any kind of rough schedule,
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not exact dates, a rough idea, when he
expects him to come gnd whether any
agenda is going to be drawm up for
such a meeting. I am particularly in-
terested because there are two parts of
our relations with China. Ome is the
border issue and the other is the gene-
ral political understanding on interna-
tional affairs..

SHRI INDRAJIT GUPTA: Global
issues,

DR, SUHBHRAMANIAM SWAMY:
Don’t worry. Soviet Union is glso in-
cluded in that understanding, I know,
he is worried about the loss of leverage
of the Soviet Union: that the Soviet
Union will suffer if India and China
have a negotiated settlement,

SHRI INDRAJIT GUPTA:
reply to this.

Please

DR. SUBRAMANIAM SWAMY: I
did not ask the Minister. 1 told him
that.

SHRI INDRAJIT GUPTA: Why is
he telling me?

DR. SUBRAMANIAM SWAMY. 1
do not want an wanswer on that.
I would like to know from the hon.,
Minister how he Dplaces these two, a
political wunderstanding which the
two countries have and the border
question. What priority does he
assign, which comes first or do they
go together or one comes gfter the
other. Therefore, in that context, T
would like to know whether he would
satisfy himself about perhaps a
broader package or perhaps he could
ask the <Chinese w@about north-east
frontier, 1 fully ghare their anxiety.
The Chinese themselves have
unilaterally stated that in the past
they did. But that is the thing of the
past. They are not going to do it
again, So I would like to know
Whether this is something which he
would consider. The economic aspects
of it, of course, are not his domain,
but he should tell the House some-
thing about that too.

problem (CA)

Sir, I have only asked question; I
have made no speech.

MR, SPEAKFER: And you also care
for your neighbour!

SHRI P. V. NARASIMHA RAO:
Sir, there is a saying in English
‘Speak, that I may see thee’. The
only way of judging the intention of
a person or g State jg to start with
their statements. From that point of
view, we think that the Chinese Gov-
ernment wants the procesg of norma-
lisation to be taken up again, and we
are responding to that. On our part
also, as part of our general policy of
normalising relationg and gtrengthen-
ing relations with neighbours, we are
proceeding on those lines. So, on that
I could say nothing beyond what our
judgment is on the basis of statements
coming from the other side,

So far as the visit of the Chinese
Foreign Minister is concerned, the
visit hag been slated for some time
later this year because it would de-
pend on the special and general ses-
siong of the United Nations. Only
after those gessiong are out of the
way we couldg think of this wvisit. I
have sent an invitation; the invitation
has been gccepted. But the exact
date, the agenda, etc. remain to be
fnalised.

What is your other question in
your questionnaire?

DR. SUBRAMANIAM SWAMY:
Have you compared Chou-En-Lai's
proposals?

SHRI P, V. NARASIMHA RAO: I
would say that similar suggestions
have been made to us on earlier occa-
sions mlso. (Interruptions),

The statement containg an answer
to that particular query. Similar
sugeestions have been made to us on
earller occasions by the Chinese
Government. Thig time it ig some-
what more precise.



